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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT WITH ADDITIONAL CHARGE
OF THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI p. K. THUNGON): (a)
It is estimated that about 438  lakh
people were living in slums and sguatter
Settlements jn the country im 1990.

(b) Based on 1971 mnd 1981 census
data the National Bujlding Organjsation
has estimated the housing shortage be
of the order of 33 million units on
the 1st March, 1993. The housing shor-
tage in India by the turn of the country,
1e. on the 1st March, 2001, is
estimatcd to be 41 million units.

(c) Housing being a Stafe subject, it
is primarjly the responsibility of State
Governments to  take steps to remedy
the sitnaiion of housing shortage.

The National Housing Policy lays down
variousg steps which would be needed to
be taken py at Central, State and Munij-
cipal level ;o accelerate thy pace of house
construction, These include:—

(i) removal of legal aad other coms-
EfaIngs;

(ii) increasing the inflow of hous-
ing finance;

(iii) stepping up the supply of deve-
lop=d land, infrastructural cervice,
cosy effective technology and bujld--
ing materials, etc; and

(iv) formulation and implementation
of timg bound Action Plans by
State Governments with the guidance
of Central Government.
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Illegal encroachment at Manakpura

3454. SHRI A, NALLASIVAN: Will
e Mimister of URBAN DEVELOP-
MENT be pleased tq state:

(a) whether it is a fact that (here has
been illegal encroachment on public land
at Manakpurs; and

(b) if so, ths details thereof and what
steps have becn taken by Governmenr in
ihis regard?
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THE MINISTER OF STATE IN THE
MINIS{RY OF URBAN DEVELOP-
MENT WITH ADDITIONAL CHARGE
OF THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI p. K. THUNGON): a)
Yes, Sir.

(b) Munjcjpai Corporation of Delhj
has rerorted that one person had  en-
coached upon a part of the footpath
measuring 38° X 18" — 9" by comstruci-
ing puccy s:rocture on Mandir Marg,
Manakpura, Delhi. MCD has filed a
casz against the encroacher in the C:urt-
The cas: s fixed for learing on 7.9.
1993,

Illeg ] constniction of temples gurudwaras
in Pi2m Pura

3455, SHRIMATI KAMLA TINHA:

Wiil (he Minister of URBAN DEVE-
LOPMENT be pleased to Siate:

(a) whelher Governmcnt ate aware
that Two Tempies and a Gurudwara kave
bzen illegailly constructed near Jeewan
Jyoti Apariments in Pitam Pura;

(b) whether these illegally comstructed
reljgions places are drawing eleciricity
illegally; and

(c) if so, what steps, in details, Gov-
ernment prcpose to take to demolish
such illegal constructions in the name
of redgion in Delhi
with details thereof?

and other citjes

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT WITH ADDITIONAL CIIARGE
OF THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P. K. THUNGON): (a)
Yes, Sir.

(b) Delhi Electricity Supply Underta-
king has reported that illegal tapping of
electricity at the site in question  was
detected on 7.7.1993 and it was remov-
ed immedia:ely. DESU has also lodged
a report with the Police Statiom, Saras-
wati Vihar.
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{c) Delhi Development Authority has
reported that removaj of encrozchment
of rzligious nature arg referred (o a
Lommittee headed by Home Secretary,
Government of Nationa] Capital Terri«
tory of Delhi for decision. The illegal
ccnstruction mentioned in part (a) of

iie questjon also stands referred to the
Commyjitee.

As regards illegal construction  jn
oihier cities, being a state subject, it i8
for the State Government to take ap-
»+osriate action keeping in view the na-
ture of encroachment and the prevail.
ing conditions at the site.

Allotment of Government Accommoda-
Hon

3456. SHRI SARADA MOHANTY:
will the Minister of URBAN DEVEL-
OPMENT be pleased o state:

(a) whether it is a fact that Govern-
ment servant entitled to type ‘A’ ‘B’
‘C’ ‘D' accommodation are waiting for
their turn for the last 25 years;

(b) whether it is also a fact that Dir-
ectorate of Estates has been resorting to
large-scal: out of turn allotment on fri-
volous grounds putting aside the clairus
of Senior Government employees if so,
the number of out of turn allotments
made during the last ong year;

(c) what is the target date for the
aliotment year 1992-93 and whether it
has been achieved;

(d) whether the Dte. of Estates is pro-
posing to stop out of turn allolment ex-
cept on genuin: medical grouud 1.e. T. B.
and Cancer; and

(e) what stepg Government propose to
achieve the target date?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN  DEVELOP-
MENT WITH ADDITIONAL CHARGE
OF THE MINISTER OF STATE IN
THE MINISTRY OF WATER RESOUR-
CES (SHRI P, K. THUNGON): (a) Yes



